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LOK SABHA
Fnday, November 20, 1959/Kartika 

29, 1881 (Suka)

The Lok Sabha met at Eleven 0} the 
Clock.

[Mr Speakar in the Chair]

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Shrt Prakash Vti 

Shastri.

Shri Prakash Vir Sha t̂rl: Question 
No 1S5.

Shri Vajpayee: The Health Minis­
ter it. not there,—veiy unhealthy

Mr. Speaker: Next question
Shri Nath Pal: What happens to that 

question, Sir’

Mr. Speaker: When tht Mimstei
comes it will be taken up Next que&- 
toon Well, the Members are absent, 
the Minister is absent Next question 
It is about Health It will stand over

Food Zones

' Shri Panigrahi:
Shrt Ram Kriahan Gupta: 
8hrl AJit Singh Sarhadl: 
Sardar Iqbal Singh:
Shri S. M. Banerjee:
Shri Tangamani:

*158.  ̂ Shri C, K. Bfaattacharya- 
Bhrtmatt Mafida Ahmed: 
Shri Warlor:
Shri T. B. Vtttal Kao:
Shri Kodiyan:
Shri N. R. M ulnramy: 
Shri Nagi Reddy:

‘SSS(Ai) LSD—1

Shri Ramam:
Shri D. V. Rao:
Shri Vasudevaa Nalr:
Shri Shree Narayan Das:
Shri Khnshwaqt Rai:
Shri D. C. Sharma:
Shri Snbblah Ambalam:
Shri Supskar:
Shri Sanganna:
Dr. Ram Subhag Singh: 
Shrimatl Renn Chakravartty: 
Shri Sarju Pandey:
Shri Madhnsudan Rao:
Shri Hem Burnt:
Shri Bimal Ghose:
Shri Rameshv/ar Tantia:
Shri Aurobindo Ghoaal:

_ Shri Elayaperamal:

Will the Minister of Food and Agri­
culture be pleased to state.

(a) whether there is any proposal 
before the Central Government either 
to introduce bigger food zones or to 
readjust the boundaries of the existing 
food zones,

(b) whethei proposals to that effect 
have been received from the various 
State Governments; and

(c) if so. the decision taken by Gov­
ernment in the matter’

The Deputy Minister of Food and 
Agriculture (Shri A. M. Hiotnas): (a)
to (c) The question whether it would 
be advisable to have each state a sepa­
rate zone or to join contiguous surplus 
and deficit States to form bigger zor.es 
was discussed with the Chief Ministers 
and|or Food Ministers of the States at 
the last meeting of the National 
Development Council in September 
1959 There was divergence of opinion 
and no final decision couQd be taken. 
The consensus of opinion was that the 
matter should be examined further in 
the light of the discusakm and separate
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consultations held with the State gov­
ernment* if necessary It was later 
decided to continue the existing 
Southern Zone comprising the States 
of Madras, Andhra Pradesh, Mysore 
and Kerala The question whether a 
bigger zone comprising the States of 
Onssa and West Bengal should be 
formed has also been discussed with 
the two State governments, but a final 
decision has not so far been taken

Shri Panlgrahi May I know 
whether it is a fact that the Govern* 
ment of Orissa had strongly objected 
to the proposal of making West Bengal 
and Orissa one food zone and, if t>o, 
whether the Government of India 
have opposed the view of the Gov­
ernment of Orissa7

Shri A. M. Thomas. There was a 
discussion by my senior colleague, the 
Food and Agriculture Minister, with 
the Chief Ministers of West Bengal 
and Onssa recently in Calcutta A 
tentative understanding was reached 
that these two States could be joined 
provided certain safeguards against 
pnces going up too high in Orissa 
were adopted Subsequently, there 
have been discussions also There has 
been some difference of opinion per 
haps m the State Government circles 
In this matter, hon Members may also 
consider certain aspects, because there 
has been much disparity between the 
pnces prevailing in Orissa and in 
West Bengal That has led to a great 
deal of heart-burning among the pro 
ducers m Orissa When the question 
of procurement and prices came up, 
several Members m Orissa pleaded for 
higher pnces for the producers m 
Orissa The consumers in West Ben­
gal have been paying much more 
This led to smuggling and we have 
not been able to mop up the entire 
surplus of Onssa which could be dis­
tributed in time in the deficit States 
These aspects were considered and a 
tentative decision was taken

I may assure the hon Members that 
an aspects that have been pointed out 
by the State Governments would be 
tatwwi into consideration A final ded- 
sfoa has not been taken and if the

zone is formed adequate safeguards 
would be made to protect the interests 
of the consumers in Orissa. There 
would be stocks in Orissa which 
would be made available to consumers 
at proper time, and we will see to tt 
that the Calcutta prices do not go up 
unduly high so that there may not be 
heavy pressure on Orissa

Shri Ram Krishan Gupta: May I
know whether any request has been 
received from the Punjab Government 
to adjust the boundaries of the nor* 
them food zone?

Shri A. M. Thomas: At one stage
the Punjab Government made a re­
presentation to the effect that Punjab 
should be cordoned off separately We 
have not been able to accede to that 
request As far as Punjab is concern­
ed, two other areas form part of this 
zone—Himachal Pradesh and Delhi 
They all together form a natural con­
tiguous area, and we could not accede 
to the request of the Punjab Govern­
ment

Shrimati Mafida Ahmed* Will the 
hon Deputy Minister give us an idea 
how the zonal system of food distribu­
tion is going to fit m with the scheme 
of State trading7

Shri A. M Thomas- With regard to 
the scheme of State trading, even 
when a statement was made before 
this hon House, the Government 
pointed out the difficulties that may 
have to be faced in the absence of the 
requisite administrative organisation, 
the lack of storage capacity and also 
the inadequacy of buffer stocks In 
the light of expenence, we have faced 
certain difficulties and that is why we 
are trying to review the position For 
example, it was anticipated that we 
would be in a position to mop off the 
surplus in the surplus States which 
we have not been able to do. The 
State Governments have their diffi­
culties too It may not be proper to 
say that the scheme of State trading 
has been given up We are not mak­
ing a doctrinaire approach but 
pragmatic one
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* Shcteatt f c w h i  Bay: May I know 
whet has happened to the proposals 
(or treating the whefle oeuntry as one 
unit) and scrapping the zonal system 
altogether and thus making it possible 
to proceed with State trading9

Shri A. M. Thomas: At this parti­
cular stage it may be difficult

Shiinmtl Benuka Bay: Is it under 
contemplation or has it been given 
up?

Shri A, M. Thomas: With regard to 
that, the idea of forming more or less 
self-sufficient zones came up We 
want to avoid cross-movements and 
we also want to facilitate procure 
ment by Government

Shri T. a  Vlttai Bao: What are the 
grounds for not acceding to the re 
quest of the Andhra State Government 
for farming a separate food zone for 
Andhra State7

Shri A. M. Thomas The hon House 
knows that Kerala is within the 
southern zone Kerala is a deficit 
State Its demand comes to round­
about 7 lakh tons The demand of 
Mysore comes to about 2i  lakh tons 
Altogether, it comes to about a million 
tons What the Andhra Pradesh Gov­
ernment* has undertaken is that they 
would procure about 4 lakh tons The 
Madras Government has undertaken 
to procure about 1} lakh tons That 
will make, altogether, only Si lakh 
tons, and we would not be in a posi* 
tion to find the balance As has been 
pointed out by me, there have been 
difficulties for the State Governments 
to mop up the entire surplus which 
would be available in time for distri­
bution to the deficit States We can­
not wait for the State Governments 
to have their surplus procured because 
the needs of the other deficit areas 
would be immediate

Mr. Speaker: The question was, why 
Andhra cannot be made a separate 
*one by itself It was a simple ques­
tion

Shii A. M. Um o m : I pointed out the 
difficulty. The Andhra Government 
has undertaken only to procure about

4 lakh tons which would not be suffi­
cient to meet the deficit of Kerala. As 
it is, the southern zone is rfhghtly sur­
plus and we may not have to bring 
from outside for the needs of the 
States in the south.

Shri C. K. Bhattacharya. l%e hon
Food Minister has stated that in bn 
opinion there is no deficit of food in 
India What is the difficulty in pro­
ceeding on that basis and using the 
entire country as one unit, as has just 
now been stated, without putting any 
zonal restriction regarding the supply 
of food9

Mr. Speaker: He has already
answered it, I believe

Shri A. M. Thomas: The question of 
self-sufficiency has to be judged from 
a comparative study of the position 
Last year we had a good crop Next 
year also, we expect there would be 
a nice crop for us, but, as the hon 
House knows, 1957-58 was a very, very 
bad year and so we could not take the 
risk of abolishing all zones or remov­
ing all restrictions So far as the sug­
gestion of my hon fnend u concerned, 
we cannot afford to take the risk of 
treating the entire country as one zone 
We had at one stage, after decontrol, 
adopted some such measure but then, 
subsequently, we had to adopt other 
regulatory measures and form the 
zones Unless we have got sufficient " 
food production to meet the increased 
demand of the public, we will not be 
in a position to treat the entire coun­
try as one zone

Dr. Bam Subhag Singh: There are 
certain areas in each State from which 
food grains naturally go to another 
State The agricultural workers from 
those areas come during the harvest 
season to the other area May I know 
whether any consideration will be 
given to the difficulties of such areas 
while readjusting the zonal system9

Shri A. M. Thomas: In readjusting 
the zones, our idea has been not to 
deprive the deficit States of their 
legitimate and natural sources of sup­
ply. Regarding the particular case 
mentioned by my hon friend about
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labourers going from one area to 
another, if any particular difficulty is 
pointed out to us, we will certainly 
take action

Mr. Speaker: I will allow a half- 
hour discussion on this There are so 
many hon Members who want to put 
questions

Shri Supakar: On a point of ordei 
I put a specific question about the 
Onssa-West Bengal food zone Un­
fortunately that has been merged with 
the general question on food zones 
Even if you allow a half-hour discus­
sion on this general question, it will 
be hardly possible for other Member*, 
except one or two, to discuss the 
gnevances of their particular States 
We feel completely helpless, not 
having been allowed to put a single 
question

Shri A. M. Thomas: We have sug­
gested that a debate may be held on 
the food situation A half-hour dis­
cussion may not be adequate to deal 
with all the aspects We will table a 
motion to the effect that the food 
situation may be taken up

Mr. Speaker: All nght
The hon Health Mm'ster was not 

in his seat when I called him The 
House expects the Minister to be in 
his seat when a question relating to 
his Ministry is called

The Minister of Health (Shri Kar- 
narkar: I am sorry, Sir (Interrup­
tions)

* m -  wnw : w r
m m  ^  «p$t

:

( v )  firwfr r  fw -fiR
vr f*nrf*r Ttv f w  *nrr

I  .

( * )  $ r  fm rt w m  fcftro# 
fHirfur w t  v *  forr

(*t) fo r  srWV $  v*  a w t t f  *  
fwm vrtrr v t  

W  aftewr am? ;
(*T) WT *R«PTT *  ajTJSTT % fffTTt

( * n f? r r  * t  
% «nfTT ^  w*mr 
spr f̂ r̂ rcr fonT fc - v k

( t ) fT, f ir a *  5?r 
a r m  if tr  f i R - f a *  <tt «r w  
aprw arm  9

( s f t v t i r w r ) :  ( v )  
a ft  (?t) fimfa &
srf^TOt *  ?ft 5TT?ft I  f3PT%

’n n ¥ t ^ 3r ' r r T w ? t » i f | i  
[ i f o n r  q f t f w  ? t o r  
** J

(»t) wm m  t o t r  JT̂  | ftp 
^TT *  FTNTT *PT STWWT

* t  f a r  *Tfa*r v k  ^ t t

^  fapTCr *7  <7*
*rwjfarcr sreft % w i w )  %  ffrrr arc

v r  $ 1

(* )  w k ( 5) iryrT^sjm frm * 
q r  siferer s r t p t  v  fara 3 *  qrc fs r
i h r  v r  * t #  ftpsrrr fc i f a r  ■tft 

jjTemrRr ^
fppr qfv
v r  y r  < fk  5 ^  %  <mr m

>*?* v r  f w r  1 1

• ft  H'fTTsr w tc ?mp*rt

n f  |  ?ft w i  
%■ s q  x & n  art tfh? f t  »r  ̂ ^  
V f ifrcpff % wn#
atnff #  w w  gnswr | ?




